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S;brI S. Kandappan (Tiruchengode): 
I would like to know whether our 
hon. Prime Minister, in her talks with 
President De Galli Ie, had made any 
reference to Viet Nam, and whether 
any reference was also made to the 
profoundly militant friendship that 
haa been forged between Peking and 
Pmdi recently, and Ibe reaction 
of President De Galllie to that. 

Sbrlmatl IDcUra GandhI: This matter 
w .. discussed and President De Gaulle 
gave his view. which are well known 
to the House. I think they have been 
appearing In the newspall'u. With 
recard. to Plndi and Peking, he did 
Dot express any vieW'9. 

lifo ~ ~~ .,: mit 
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Mr. Speaker: Shri A. C. Guha. 

Shri S. M. BaJlerjee (Kanpur): We 
have been waiting fOr a chance. 

Mr. Speaker: He is one Member 
unattached. What can I do? 

Sbrl S. M. BanerJee: In that case, 
should we resign and go home? 

Mr. Speaker: I cannot give that 
advice. 

12.36 bra. 

ELECTIONS TO COMMITTEES 

EsTIMATES COMMITTU: 

Shri A. C. Guha (Bar"""t): I beg to 
move: 

''That the members of this House 
do proceed to elect In the manner 
required by sub-rule (1) of Rule 
311 of the Rules of Procedure dnd 
Conduct of Business In Lok Sabha, 
thirty members from among them· 
selves to serve as members of the 
Committee on Estimates for the 
term beginning on the 1st May, 
1966." 

Mr. Speaker: The question is: 

"That the' members of this House 
do proceed to elect In the manner 
required by sub-rule (1) of Rule 
311 of the Rules of Procedure and 
Conduct of Business In Lok Sabha, 
thirty members from among them-
selve" to serve as members of the 
Committee on Estimates for the 
term beginning on the 1st May, 
1966." 

The motion was adopted. 

PUBLIC AccOUNTS COMMrrn:E 

Shri Monrka (Jhunjhunu): I beg 
to move: 

"That the members of thioo House 
do proceed to elect In the manner 
required by sub-rule (I) of Rule 
309 of the Rules of Procedure and 
CODduct of Busln_ in Lok Sabba, 
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fifteen members from among them-
sel \"eO to ..,rve as members Of the 
Committee on Public Accounts tor 
the term beginning on the 1st 
May, 1966." 

Mr. Speaker: The queostion is: 

"That the members of t.hia House 
do proceed to elect in the manner 
required by sub-rule (1) ot Rule 
309 ot the Rules of Procedure and 
Conduct of BUBineas in Lok Sabha, 
fifteen members from among til_-
selves to serve as member. of the 
Committee on Public Accounta for 
the tenn beginning on the lst 
May, 1966." 

The moticm was adopted. 

Shrt Morarka: I beg to move: 

"That thls Houae recommends to 
Rajya Sabha that the:y do agree 
to nominate seven membera from 
Rajya Sabha to associate wltal the 
Committee on Publlc A.c:counta 
of the House tor the tenn begin-
ning on the 1st May, 1966, and 
communicate to this House the 
names of the members 110 nominat-
ed by Rajya Sabha." 

Mr. Speaker: The question is: 

''That this' Houae recommends 
to Rajya Sabba that they do acree 
to nominate """en members from 
Rajya Sabha to associate with 
the Committee on Publlc Accounts 
of the House for the term" begin-
ning on the 1st May, 1966, and 
comnumicate to thia Houae the 
names at. the members 110 nominat-
ed by Rajya Sabha." 

The motion wal """"fed. 

lUI 11ft. 

MOTION RE. SITUATION IN 
SCHEDULED AREAS OF BASTAR 

DISTRICT 

Mr. Speaker: Now, we taJae up this 
motion. 1 have to make a few 
observations in that context. 

As the Members are aware, this dis-
cussion has been allowed under the 
proviso to rule 188. There are inhi-
bitions put down there that when a 
matter i. before a commi8lion at. in-
quiry, that matter eaMOt be diacuss-
ed in the House. but there I. a provi-
sion that thOlle aspects whose diseus-
sion might not J)rejudlof> the enquiry 
can be allowed by the Speaker. So, 
I have. in my diacretlon, beeaulle It 
was a matter at. public importance, of 
great importancol, allowed that dis-
cussion. but we IIhall have to coniine 
oursel~R within ~imits. 

The other day. ceI!Iain remarka were 
made againIt the Judie ar.o. ThaI 
should not be done. We abould have 
full faith in Our judk:lary. Usually 
we demand here that a Judge of the 
High Court IIbould be appointed to 
make an enquiry. (1"t~) 
They wfll kindly allow me to proceed. 
The High Court has to give ita verdict 
daily when one party i. the State It-
self. Therefore. this conIIdenCle of 
ou,," should be there and we ....... Id 
try to enhance their dignity and not 
mlnim.lae It. One thing wvuld be that 
no re/lectlon should be made ~l­
ly against the judge. • The oecond io 
that under lhe proviao we e&n have 
diseussions lID far ... the procedure, 
subject and stage is corwerned, not 
!be other thini'i. The temle of refer-
ence that we have before us afl!: 
''to enquire into and report on the 
disturbance. in Jagadalpur on the 2lith 
and 26th March, 1966 resultplg in the 
deaths of oome per8OItII, ...,ondly, to 
report on whether the fIriDtr was justi-
fied and thirdly, to report on the ade-
qlUK'y or otherwise Of the action to 
deal wtth these d!8tw'bencs". The 
CammIaion shall cotuWot of a .... 1. 
member. There is """P" for diseus-
sion but that i8 very limt-.!. How 
th .... deaths occurred. who wu ru-
ponsible for thaI, whether there Waft 
any provocation. ..... .. any motive be-
hind il, If tbere was what ...... It .... 

8Iui Bart 
(Htlmmgabad): 
<.'U". 

v....... Kamatll 
Motive .... e can dio-




